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Tamil Nadu, especially of Kanya-
kumari, Tirunelveli, Chithambaranar,
Nilgiris, Coimbatore, Salem, South
Arcot, North Areot, Tanjore, Dharina.
puri, Trichy and Pudutottai disiricts,
are deprived of seeing the Tamil films

which are being telecast only on
Sundays.

It is all the more disappointing that
the time gallotteq for telecasting Tamil
programmes js only one hour and 10
minutes, that is between 7.30 p.m. to
8.40 p.m. The peovle of Tamil Nadu
are not given the opportunity to view
the detailed Tamil news from 8.40 p.m,
to 9.00 p.m. Nine low power trans-
mitters located in various parts of
Tamil Nadu and Pondicherry namely
Salem, Coimbatore, Nevveli, Kumba-
konam  Vellore, Trichy, Dharmabpuri,
Kanyakumari and Pondicherry cover
more than 2 crores of people. So more
than 2 crores of peqple are forced to
see: only Hindi News which 99 per cent
of them are unfortunately unable tc
follow,

Madam, ] request the Government
to honour the assurance of the Minis-
ter made on 20th July, 1988, wherein
he promised to telecast the regional
service every day.

I alsy request the Government to
exteng the Madras Doordarshan
Regiona] Service Tamil Telecast Pro-
grammes by 20 more minutes stretch-
ing up to 9 pm, to view the detailed
Tamil News.

—

I. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THE
RELIGIOUS INSTITUTIONS
(PREVENTION OF MISUSE)
ORDINANCE, 1988—Contd.

II. RELIGIOUS INSTITUTION
‘PREVENTION OF MINES)
BILL, 1988 CONTD.

THE DEPUTY CHAIRMAN: Now '

the discussion on the Resolution and
the Motion for consideration of the
Bill was over yesterday. The mover
of the Resolution, Shri Jaswant Singh
will speak, Yes, Mr, Jaswant Singh.

religious belief ang
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SHRI JASWANT SINGH (Rajas-
than), Madam Deputy Chairman, this
debate which has stretched out te
over three days, finally draws to @
close. As the hon. Minister of State
for Home Affairs has perhaps had to
sit through a similar discuscion in the
other House, most of that which needs
to be said on the subject, has been
saig either here or there, and it is
not for me to repeat all that has been
said. The debate has ranged far and
wide. M me light has been shed,
50me darkness also, We had many
Jearn~g dissertations, some amountin®
to PRAVACHAN on religion, and
interpretation of various kinds about
Wha+ relipion is, or is not. I am drawn
ta referring to what my learned
colleasue, Shrimati Saroiini Mahishi
said because I was struck by it. Some-
where in this entire discussion, which
wandered off into the mystical laby-
rinth of religinus internretation we fail
ta moke a distinction between religion,
religious place,
An7d hence, necessarily, the debate
wWandered off from the immediate our-
pose of this Ordinance and the subse-
quent piece of legis'ations, It is custo-~
mary on such occasiong, Madam. te
thark all the Members who narticipa~
ted in the debate. T am certainly the
beneficiary of the combined wisdom of
all of them. Bul it will pot be possi-
ble for me—perhaps not also practical
—~1to atttempt to repvly to the points
made bv each ang every one of them,
Twq key questiong nevertheless remain
and because no light was shed on
them. T would request the hon. Minis-
ter op State to clarify these particular
agpects,

>
e
If this Ordinance and the subsequent

Diece of legislation are purelv law
ang order measures, then the point is
that existing in the mdian Penal Code
are provisions which suffice. And
therefore, T am

still not sure or
convinced as to why this piece of
legislation became necessary. The

second point is that if this Ordinance
or the subsequent piece of legislation
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is of a larger social legislation king or
the first step towards delinking reli-
gion from politics, as has been averred
- by @ number of gpeakers including the
hon. Minister of State, then again, two
doubts remain and I would request
the hon. Minister of State to clarify
them. The first, Madam, is my belief
about the inadequacy of politics as an
instrument of social reform; I know
that vou cannot legislate for separa-
t'on of religion or politics. Perhaps
the Minister wou'd sheq light on this.
And secondly, however catchy the
phrase of separating religion from
politics might be, the precise method
of it still remains unexplained,
Ther~fore, these two fundamental
queries and doubts remain,

I started by saving that a number
of sveakers participated and it is not
possihle for me t, answer each and
everv one of them. Some substantial
noints, however, that were made
either bv the hon. Minister of State
for Home or hy some of the other
gneakers, T would like to briefly
cover, My charming colleague, Mres.
Javanthi Nataraian. who has an acute
intellect and proven legal ability, for
some  unknown reas'ng, started by
categoricing this Ovdinance or  the
snhseqnent Jegislation as vet another
piece of evidence of diserimination
arainst women, I was unable t{o
follow this and I would like to share
with her... : -

SHRIMATY JAVANTHI NATARA-
JAN (Tamil Nadu): Madam, may I
clarifv? T Aid no+ catevarise +his Ordi-
nance. But 1 zaid that this Ordinance
was a step towards remeving the dis-
crimination thar almost all r~licjons
practise acainst women. T said it was
a step towards removing the discrimi-
natinn and therefore. T weloamed the
Ordinance, 1 am sorry it was not
clear, '

SHRY JASWANT SINGH. This must
be on account of the insufficien~y of
my understanding, I cammnt charge
her with putting  aeross the point
tnadequately.  Nevertheless I would
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like to share a thought with her that
excessive and aggressive feminism
perhaps tends to become n itself a
self-defeating prejudice, Within the
ambit of this Orlinance or this piece
of legislation, she quite rightly and
with merit, recognising the limitations
of secular activism, nevertheless
pleaded for this Ordinance and cate-
gorised this Ordinance and the subse-
quent legislation as the first step
towards the separation of rel'gion from
politics, Because of the fundamental
difficulties that I have explained
earlier, T am still unclear as to how
this is the first step because I costinue
to hold that this particular piece of
legislation js s  dishonest p'ece of
legislation. She also referred to the
Constituent Assembly, what the Con-
stitution says on the question® of secu-
larism, etc, But to this I will come
when I come to what the honourable
Min‘ster of State alsg referred to,
Madam, she referreq fo the fact that
whereas it is true that Gandhiji has
said what I had quoted but asked how
many follow Gandhiji, Which is a
moot poing and perhaps well made,
She does not, however. follow that up
by saying that “all right-thinking
peoole” are to sunnort this Ordinance,
thereby by implication suggesting thap
my disagreement is, in some fashion,
a perverse and wrong one. Though
perverse T might be and wrong as
frequently as I am in the religious
sens2, her caterorisation of disa’ree-
ment of +hose who have moved mntiong
of disapproval, of this narticular Ordi.
nance. her categorisation of our
motion of disaporoval as not belonging
to that ‘right-thinks’® class. is in itself
an irreligious categorisation.

Madam, the honourable Minister of
State mads essentially seven noints,
He was enod enough to admit that
ow'ne ta the misuse of the<o religlous

places in the State of Puniab, the
criminal justice system in Punjab
stands voralvsed, ¥ commend him for

on am

his candour hecause he has
ear¥er occasion, alsg stated this in B
different contexi, But the guestion

toe.
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that nevertheless remains is this: If
the apparatus of law enforcement, and
the corresponding political will
remains the same, then how is mobi-
lity going to be reimparted to the
crimina] justice system., Merely by
an additional piece of legislation? He
also pointed cut that there are a large
number of religious places and he gave
the instance of his own State where,
he said, no  political activity takes
place, which really begs the question,
I say thig because if no political activi.
ty takes place in g large number of
religious  places and if the Indian
Penal Code is sufficient to cope with
whatever irreligious thing or illegality
takes place in a certain place of
religion, then surely we don’t need cf
additional Ordinance or law. He
referred to the fact—that is the effect
of the points that he made—that this
is an importany Ordipance and he also,
by some curious coincidence said that
all “right-thinking” individuals are to
support this, and categorising this as
an important Ordinance, he said that
the Government has the right to
make Ordinances. XNot for a moment
did T question this Constitutional
right of the Government or, indeed,
the man. numbers. But 1 did dwell
upon the fact that during the 45 days
of the inter-session period, seven Ordi-
nances were issted, averaging roughly
one a week., T am not referring to
the  Constitutional richt of the
Government to promulgate an Ordi-
nance or, indeed, the profligacy of the
numbers of them, I am merely
duestioning the timing of it
and the need for it. The des-
cent into hell into which the Pun-
jab, today is not of yesterday's
making, or of. Mav, 1988. And if. as
T said, the story of Punjab since 1980
can be broadly broken into two chap-
ters, from Bhindranwale to Bluestar
and from Bluestar to Black Thunder,
then surely at any of these stages,
when going through those chapters,
the need for such a piece of legisla-
tion must have struck the Govern-
ment. And the Government, instead

of promulgating an Ordinance, could

~w have come to the Parliament, referr-
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ed the Bill to a Joint Parliamentary
Committee, and because thig is such
an important piece
brought to bear on the very framing
of it much greater consultation and
much greater inter-change and ex-
change of ideas. That is the diffi-
culty I pointed out.

of legislation,

He, then, made some points with
which I have serious differences. He
expanded on his understanding of
what secularism is. He was good
enough to suggest that I was deni-
grating secularism. He is free to
hold his view. But perhaps he got
carried away in categorising my dis-
sent as denigration. He pointed out
that the Church and the State must,
and shall, remain apart. I am struck
by the ironic ill-logic of it. The
Church and State in India have never
been locked in battle as they have in
the West. The very phraseology of
Church and State is Occidental phra-
scology. And the separation of
Church and State does not apply to
India, because the political compo-
nent of the Indian State finds its sus-
tenance, finds its inspiration, in Dhar-
ma. I continue to hold that view
that Dharma is distinct and apart
from religion. I will continue to
have differences of opinion with the
Government. I am indeed struck by
a very tragic sense of irony. Madam,
this magnificent Chair on which you
git has above it, as the symbol of
our State, Asoka lions. In fact, if
there ever was in Indian history a
combination of the temporal and ec-
clesiastical, it was during Asoka’s
time when Buddhism became State
religion, when a religion was pro-
pounded by a king. Never in the
history of India has any emperor at-
tempted to propound a religion. I
am struck by the irony of it that we
ought to have chosen a symbol of the
State in three Ashoky lions  which
Ashoka was perhaps the only king to
have propounded a religion, even if
that religion is as civilized, as humane
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and as compassionate as the Buddhists
thought. Now, all this is because
of a total inadequacy of under-
standing of the application of ‘secu-
lar’. In expanding it, I must share
with you, even at the cost of taking
a minute, Madam, yet another quota-
tion from Gandhi, because we treat
his saying with some reverence, and
justifiably. He says in 1946 in a talk
with a Christian missionary:

“If I were a dictator, religion and
State would be separate. I swear
by my religion. I will die for it.
But it is my personal affair. The
State has nothing to do with it.
The State would look after your
secular welfare, health, communi-
cations, foreign relations, currency,
and so on but not your or my re-
ligion. That is everybedy’s per-
sonal concern.”

I do not denigrate secularism. I
did indeed, while participating in the
main discussion, quite candidly admit
that possibly I would be called a
non-practising Hindu. Yet 1 have a
very deep and a very fundamental
belief in the strength of my country,
which strength lies in the faith of this
nation, no matter what the colour of
that faith is. The hon. Minister of
State referred to religious institutions
and he said that the difficulty is in
combining political activities with
those religious institutions. I am in
agreement with him. But where I
disagree is when a separation is at-
tempted to be made and when he in-
dulges in a catchy phrase “We will
separate religion from politics” which
makes very good headlines. Could you
explain to me how you are going
to do it in a country like India
where the very cellular structure of
the nation is wound with faith? Then
only will I be convinced that this
piece of legislation is not going to be
self-defeating and indeed is not go-
ing to throw up more problems than
it will solve.

Finally, Madam, the hon. Minister
of State also quoted from a B.J.P.
resolution on the subject that some
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newspapcer editorial had published.
He pointed out that the B.J.P. re-
solution on the subject welcoming
this piece of legislation was a suffi-
elent ansveer to what I had said, w' ile
d.sapproving the Ordint ce.  While
participet.ng in that discussion, 1 had
said that it is guite clear that I do
belong to the Parliament in my capa-
city as a Member of the B.J.P. But
I do, on numerous earlier occasions
and even now, while participaling in
discussions which move me profound-
ly, speak as an individual Member of
Parliament, continuing to owe alle-
giance to my party and simultaneous-
ly continuing the right to disagree
with my parly. When I disagree,
I shall stand up ang say so, which
is much more than my colleagues on
the Treasury Benches or indeed the
Minister of State can do. Therefore,
if the Minister of State throws a
newspaper editorial in my face and
says that that newspaper editorial
which supported the resolution is
answer enough to my Motion of dis-
approval, then it might be a feeble
attempt at scoring a debating point,
but it is not an answer to a substan--
tial point. '

Madam, I started by saying that this
debate has ranged far and wide. Many
speakers have participated. The
House has grown weary of it and so
I am too. I am concluding. - You
have been most patient. Others have
also been most patient. I conclude
by saying that I remain unconvinced,
despite this three-day Ilong discus-
sion. It is no one’s point that the
places of religious worship should be-
permitted to turn into repositories of
the lawless or lawlessness. But even
a laudable end will remain unattain-
able through inadequate means.

In conclusion, Madam, I will share
with the House just one very inspir-
ing quotation and this is from Auro-
bindo Ghosh. Writing in Bande Ma-
taram in 1908, he says:—

“I4 has been said that democracy
is based on the rights of man; it hae
been replied that it should rather
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take its stand on the quties of man;
but both rights and duties are Eu-
ropean ideas. Dharma is the In-
dian concepiion in which rights and
duties lose the gartificial antagonism
created by a view of the world
which makes selfishness the root of
action, and regain their deep and
eternal unity. Dharma is the basis
of democracy which Asia must re-
cognise, for in this Dharma lies
the distinction between the soul of
Asia and the soul of Europe. Thr-
ough Dharma alone the Asiatic
evolution fulfils itself. This is her
secret.”

Thank you, Madam.

SHRIMATI JAYANTHI NATARA-
JAN: Madam, just I am on a point of

" clarification on what the hon. Mem-

ber has said in reference to what I
had spoken. He referred to what I
had spoken, and the hon. Member
has said that aggressive feminism
could be self-defeating. I just want
to clarity, Madam, that 1 agree, ag-
gressive anything could be self-
defeating. But the question I want
to ask by way of clarification from
the hon. Member is this: In the
name of aggressive feminism or wo-
men’s rights, if religions discriminate
against the social rights of a woman
4o be an equal citizen, the social rights
of a woman in the matter of inheri-
tance, in the matter of marriage, in
the matter of property, does he be-
lieve that in the name of religion,
a woman should be treated as a se-
cond class citizen over and above the
Constitutional right of equality that
is guaranteed to a woman? Does he
believe that if the religion dictates
that a widow should be burnt on the
funeral pyre of ‘sati’, in that case
also, the religion takes precedence
ahd the Dharma takes precedence
over the rights of a woman? If the
social 1ights and the economic rights
»f a woman are given a second place,
1 they are given in most religions,
do those religions, does that religious
beliet and tenet take the place of the

~
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Constitutional guarantee of equality
that is given to me in the Indian
Constitution? If this asking for so-
cial and economic justice and the
right to be treated equally as a citizen
of this country ang not as a second
class citizen as a woman, if this is
aggressive feminism, then I am all
for it and we should have more of
it. I would like him to answer this.

SHRI SUBRAMANIAN SWAMY.

(Uttar Pradesh):
spoken;

Yes, Durga has

SHRI JASWANT SINGH: 1 entire-
ly share my charming friend’s con-
cern for the rights of women. But
the point that 1 made was that in
this particular discussion, perhaps,
they did not arise. However, if she
found that they arose, in answer to
the questions that she askeq me,
surely, in this, I would be in the cate-
gory of right-thinking people by
saying ‘no’ to all the questions that
she put. I do not believe, and I stiil
hold, Madam, that this question did
not arise from this discussion. And,
therefore, aggressive feminism be-
comes a self-defeating prejudice.

SHRI VISHWA BANDHU GUPTA
(Delhi): The question is: Are you
saying it or are you practising it?
The hon. lady Member I think,
put a gquestion whether it is being
practised or not.

THE DEPUTY CHAIRMAN: Mr.
Minister.

THE MINISTER OF STATE 1IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS AND THE MINISTER OF
STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHI-
DAMBARAM): Madam, 1 feel quite
inadequate to... e

SHRY SUBRAMANIAN SYAMY:
With a found of agpressive feminism,
you are feeling inadequate?

v

~Le
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SHRI P. CHIDAMBARAM:...
answer a debate which has ended
with a dissertation or an exposition
of metaphysics by hon. Member, Mr.
Jaswant Singh. But I am clear og the
fundamental poinis which emerged
from this debate and to which we
stand committed even in the face of
an onslaught by Mr. Jaswant Singh.

Madam, 1 am afraid, I have to ans-
wer once again: why an Ordinance?
Since 1st of January, 1985, this House;
I believe by the last count, has pass«
ed 277 Bills. Yet., we have been
criticised for making a small number
of ordinances. A small number of or-
dinances measured against a large
number of Bills is a testimony to this
Government’s commitment to the
good ang sound practice of making
legislation only through Parliament,
A small number of Ordinances when
Parliament is not in session is iesti-
mony of this Government’s commit-
ment to take necessary corrective and
urgent steps and not to stand para-
lysed merely because Parliament ia
not in session at that point of time.
Everyone knows the circumstances
under which this Ordinance was pro-
mulgated. It was promulgated im-
mediately after Operation Black
Thunder and in order to meet a very
grave and emergent situation where,
had we not taken decisive legislative
action, there was a good chance that
the Golden Temple would perhaps
have gone back once again to the
control of terrorists and those who
aided and abetted terrorists., Obvio-
usly a Bill of this nature, an Ordi-
nance of this nature could not have
been discussed and drafted overnight,
For the last year or so we have en-
gaged ourselves in deliberation and
discussion of how to separate reli-
gion ang politics. Thiz was a com=-
mitment made by the Prime Minister
in Parliament and outside, a commit~
ment which I belleve has been wel-
comed by the people of this country.
We have looked at this problem at
various levels, Thig Ordinance deals

» with one aspect of the problem, This
deals with one evil which is perceiv-
ed. And that is why I said then,
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and I say now, we will come forward
with at least one mere measure to
separate polities from religion. When
this discussion was going on and when
we had formulated our ideas ua ihe
subject, when we found that there was
an urgent necd to promulgate an
Ordinance immediately after Black
Thunder, we did not hesitate to do
so. In fact 1 reject the argument
that the legislative duty of an elect-
ed Government stands suspended
when Parliament is not in session. 1
believe that a Government which has
to act according to law, and I think
it is a principle laid down as early
as 1934, every executive action must
have the support of law, a Govern-
ment which is committed to take ex-
ecutive action only with the support
of law is obliged to make the law If
Parliament is in session, it will come
forward with a Bill. If Parliament
is not in session. it will make an
Ordinance and I do not, accept the
criticism that this Government has
made a large number of Ordinances.

_The facts and figures belie the cri-

ticism. We have made a small num-
ber of Ordinances as against a large
number of Bills which were intro-
duced in Parliament and made into a
law.

Madanm*when we talk about se-
parating religion and politics, what
does this Bill do? The larger, more
complex, intractable problem is se-
parating religion from political acti-
vity, is to cleanse our political sys-
tem from religious influences, is to try.
tg deal with the eomplex problem of
parties which are based on one reli=
gion or based on one language, or
based on one caste or based on one
community. That is the larger pro-
blem. If we go into that prohlem at
this stage, while dealing with  this
Bill, T am afraid, the controversy will
become very wide and we will not be
able to focus attention on thus Bill.
We have parties today whose entire
membership is built upon people who
practise one religion. Some parties
have even the name of 3 religion at-
tached to them. How do we deal
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with that problem? That is the more
complex problem. I have no ready
answerg on that. We are still deli-
berating. What we are doing today
is the other end of the problem, re-
move politics from our religious in-
stitutions. This I think can be dealt
with comprehensively and far more
easily than removing religion from
our political activities.

SHRI JASWANT SINGH: With that
I agree.

SHRI P. CHIDAMBARAM: What
this Bill does is, it removes politics
from our religioug institutions, There-
fore, I said that the scope of this Bill
is limited. It is intended %o deal
with an evil which has been perceiv-
ed by everybody and which hit the
conscience of the nation after what
wag revealed through Operation Black
Thunder, and 1 believe there was a
public outery and a public demand
that we shall not allow any religious
institution to be put to such kind of
misuse.

\

Madam, I had heard so much about
the Golden Temple. I wish I had
visitegd it...

SHRI SATYA PRAKASH MALA-
VIYA (Uttar Pradesh);: You never
visited it?

SHRI P. CHIDAMBARAM: Kind-
ly listen to me; let me complete the
sentence.

I wish I had \visited it in more
peaceful and more happy times. Un-
fortunately, my first visit to the Gol-
den temple was shortly after mid-
night after the last terrorist was eli-
minated, and we had to go in to
open up the Harminder Sahib which
had been defiled. It was such a rude
shock and a traumatic experience to
see the kind of defllement that had
taken place inside the sanctum sanc-
torum. It was a terrible task to per-
form opening the doors and taking
in the people and ensuring that the
indescribable filth there was removed

[RAJYA SABHA ]
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in a matter of 24 hours so thai peo-
ple could go in and maryada could be
restored and normalcy could be res-
tored. I do not think any section of
the Indian people, regardless of the
religion they practise or the faith to
which they owe allegiance, should
be put to such a traumatic experien-
ce. Once and for all, the Parlia-
ment of this couniry must declare
that we shall not allow any religious
institution to be put to such defile-
ment and to such illegal activities.
And that is the purpose of thig Bill.

This Bill is an affirmation of our
deep respect for religious institutions,
our reverence for religious institu-
tions, our concern that nobody’s tem-
ple or mosque or church or gurud-
wara should be defiled, our concern
for the sentiments and our concern
for the love and affection which peo-
ple bestow upon their religious in-
stitutions. That is why this Bill has
been brought.

A question was asked whether the
existing laws are not sufficient. Yes,
there are existing laws. But show me
any law which contains provisions of
this nature. You referred to section
153A and 153B of the Indian Penal
Code. But they are limited provi-
sions that deal only with one kind of
misuse of religious institutions, na-
mely, promoting disharmony and
disaffection among vartous sections
of the community. But this Bill goes
much farther, and when we make a
Bill of this nature, normal Jlegisla-
tive practice is to bring together in
one pace all the legal provisions, some
old some new, so that the enforcer of
the law knows that he can deal with
the evil through one piece of legisla-
tion. It is far more neat; it is far more
logical; it is far more sensible to
consolidate all laws. Consolidating
laws is a well-known method of le-
gislating. So, even if segtions 153A
and 153B touch upon one or two as-
pects of the evil, even if some other

laws touch upon some aspects, X

~ A
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think it is good and correct to bring
within the covers of one piece of le-
gislation all possible grounds of mis-
use of religious institutions, and deal
with them comprehensively. I, there-
fore, do nof see any inconsistency
between section 153A and section
153B of the Indian Penal Code and
the provisions of this law.

. Madam. I intervened briefly to re-

fute the charge made by Mr. Aladi
Aruna. I shall do so again. I do
not think a greater disservice can be
dorg by characterising this Bill as
di%#teq against the Sikhg or gurud-
waras alone. I think the argument
hag to be stated to be rejected, It is
a very pelty mind which can look
upon a Jaw of 4his nature in this
manner, We know that there are seve-
ral individuals who continue to mis-
use religious institutions belonging to
other faiths. I do not wish to name
them.

SHRI SUBRAMANIAN SWAMY:
Why not?

SHRI P. CHIDAMBARAM: Be-
cause my effort is io try to deal with
this problem in as even-handeg a
manner as possible and to try to
create conditions where public opi-
nion will assert itself, particularly,
the public opinion belonging to that
community  will assert itself, and
remove such elements from positions
of authority which they occupy in
those religious institutions.

It iz not my intention to sharpen
1he controversy. 4 is my desire
that the people will become alive to
the dangers of this trend. Here, in
Delhi, we have had examples of fiery
speeches made from religious fora.
Tn my home State of Tamil Nadu. we
have at least one person who descri-
bes himself as the Head of a Math,
who uses that seat for over political
activity. Only the other day, in a
temple in a village in Punjab, very
provocative speeches were made ab-
using another faith.

Now, thig is neither good religion
mor good polities. It is the corrup-
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tion of politics by self-styled reli-
gious heads. It is also the corrup-
tion of religion by people who nur-
ture and nurse secret political ambi-
tlons. The people of this country
must draw a line between political
leaders practising politics and engag-
ed in democratic political activity on
the one hand and religious leaders,
seers, saints, savantg and gurus who
practice religion and preach the vire
tues of religion. I do not think that
the combination of religion and poli-
tics will advance either democratie

. politics or good religious practice in

this country.

Madam, Mr. Jaswant Singh with

" his erudition and deep knowledge of

religion and Dharma did make a
valiant plea for what he perceives as
Dharam or Dharma which governs
this nation and how this Bill is op=
posed to the Dharam or Dharma which
rules this nation. I am no scholar. I
am not a student of philosophy or
religious literature. I can onlg
quote from Dr. S. Radhakrishnan
when he speaks about religion and
says thus—I quote:

“The need for religion, for a
system of thought, for devotion to
a cause which will give our fragile
and fueitive exisience significance
and value doeg not require much
Caborate argufent. It is an intrin-
sic e'lement of humap nature. The
question is, what kind of reli-
gion?

we cannot be called upon to ac-
“cept ineredible dogmag or exc'usive
revelations. T+ is again an age of
humanism. Rel'giong which are in-
sentives to humap ills and social
crimes do not apoeal to the mo-
dern man.”

“Roligions which make for dici~
sion, discord and disintegration and
do not foster unity, understanding
and coherence p'ay int, the hands
of the opponentg of erligion”.
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To me thig is a sufficient definition
or description of a religion. I cannot
accept anything which is described as
religion which fosters disunity or
misunderstanding, or creates disaffec-
tion among people. And the kind of
activity that this Bill seeks to ban is
precisely that kind of activity which
fosters disaffection and disharmony
among people. That is not religion
and what is not religion has certainly
no place in g religious institution.

“On ‘dharma. Dr. Radhakrichnan
says—and I quote: ‘The term
‘dharma’ is o2 of omcnlex  signi-
flcance. It stands for all  those
ideals and purposse, influences and
institutions that shape the character
of man both as an individual and
as a member of society. It is the
law of right living, the observance
of which secures the double object
of happiness on earth and salva-
tion. It is ethics angd religion com
bined. 'The life of a Hindu is re-
gulated in a very detailed manner
_+ by the laws of ‘dharma’. His
_ fas*s and feasts, his, social and fa-
mily ties, his personal habits and
tastes are all conditioned by it.”

Madam, this I accept. But I cannot
accept that the ethical rules, ‘dhar-
ma’, should also determine politics in
a plural society. That is not accept-
able. Politics is a secular activity,
is a secular pursuit and particularly
in a plural society like India, which
has many great faiths, which has
given birth to many great faiths and
which is the home of many other
eat faiths, it is unacceptable that the
‘dharma’ or a code of ethics or a
ode of conduct of one religion can
etermine the course or direction of
litics. I realise that that is more
r less the foundation on which the
haratiya Janata Party is built. But
ortunately, we do not share that
iew; we reject that view. But let
s not get into a political controver-
on which view is correct. We hold
ur view to be correct. We hold that
the politics of this country, polity of
this country cannot be determined or
directed by the code or ‘dharma’ of
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any one religion. We are a secular
society and are trying to build a mo-
dern State. A modern, secular na-
tion must draw its political inspira-

tion from the realities which we see '

around us. The plurality in society,
the poverty, the eclass distinctions.
the conflicts in society — these are
the sources from which we must draw
the principles of our politics. We
cannot draw our political principles
from this religion or that religion.

Madam, there was again a rather
interesting controversy about whe-
ther you can separate religion and
politics and whether it is not con-
trary to the fundamental principles of
Sikhism, the Sikh faith. Madam, 1
wish to read an interesting passage
from the same book by Dr. Radha-
krishnan which deals with Guru Na-
nak and I thought I might share this
with the House.

“When Ajita Randhava asked
Guru Nanak about aghimsa, Nanak
replied:

(1) Do not wish evil for any-
one. This is ahimsa of thought.

(2) Do not speak harshly of
anyone. This is ahimsa of speech,

“(3) Do not obstruct anyone’s
wotk. This is shim-a of action.

(4) 1f a man speaks il} of you,
forgive him.

(5) Practise physical mental and
spiritual endurance.

(6) Help the cuffering even at the
cost of your life.”™

Madam, those who swear by the
sword and those whg take the sword
or the gun in, what they believe, de-
fence of their religion, I belive, are
not true Sikhs nor are they true fol-
lowers of Guru Nanak. We all know
that Nanak strove to bring Hindus
and Muslims together, and Dr. Rad-
hakrishnan quotes a popular verse
describing Guru Nanak:

TE JTAE W8 ¥, fFe &7 e
AT F1 G
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I think, it is a wrong argument to
say that in the Sikh religion you can-
not separate religion and politics.
There is a very learned article by
Dr. Gopal Singh op “Miri” and
Piri. I sincerely hope that Gen.
Aurora would read it sometime.

SARDAR JAGJIT SINGH AURO-
RA (Punjab): I have read it.

SHRI P. CHIDAMBARAM: 1 wish
he had made a reference to this arti-
cle in his speech. Since he claimed
yesterday that he is the only per-
sion who can put that point of view
and that, therefore, he asserted his
right. ..

SARDAR JAGJIT SINGH AURO-
RA: In the House.

SHRI P. CHIDAMBARAM: ... to
be treated more equally than Others
in the matter of allocation of time on
this subject, which I do not grudge
him, T think, it is only right that I
read portions of thig article to the
House so that the other point of view
is know

Madam, Dr. Gopal Singh says:

“Much confusion has been creat-
ed in Sikh affairs lately by mis-
interpretation of the Sikh ethos,
as it evolved after the sixth Gury,
Hargobind, decided to wear iwo
swords, one signifying “Miri" (se-
cular power) and the other “Piri”
(spiritual power). The unwary in-
terpret it as the Guru’s desire to
combine religion with politics; If
we look into Sikh history, scrip-
tures ang tradition carefully, this
interpretation cannot hold.”

Madam, how did this incident take
place? Dr. Gopal Singh says:

“In the first place,... it was &
chance occurence.  Contrary to
the earlier practice, when each
succeeding Guru wasg offered a
“4opi’ (cap) and ‘seli’ (rosary) by
his predecessor, while a devout
sikh anointed his forehead with a
saffron mark (tikka), Guru Har-
gobind ordained, after the martyr-
dom of his GQGuru-father Arjun

Dev, that he would like to deck
himself with a sword. It so hap-
pened that Baba Buddha put the
sword on the wrong (i.e. the right)
side of the Guru’s body. Seeing
this, the Guru said:—*“Don't re-
move it from here. Ley me wear
another one the right (i.e. the
left) side, one denoting “Miri” and
the other “Piri’”;

Dr Gopal Singh says:

.in his entire lifetime, the
Guru himself never staked a clalm
for statehood.” .

He also says:

“If politics and religion are one
for the Sikhs, why did the AkaH
Dal, first in 1948 and then again in
1958, after a compromise with the
Congress-an avowedly secular Par-
ty convert the Dal into a purely
“socio-cultufal” body, having no-
thing to do with polities? Is it that
they can play with the doctrines
they consider sacred and inviolable
thes way pol1t1cal necessity dicta-
tes?”

He further says:

“No Guru ever staved at the
Akal Takht, nor made it 3 battle-
ground. No Sikh herp throughout
history dig so. nor even the neo-
Akalis hefore 1983-84. In fact, nei-
ther the Tth, 8th, 9th and the Tenth
Master, nor Bands Bahadur, ever
visited the Akal Takht or the Gol-
den Temple. After the death of
Bhai Mani Singh (1738), it is the
Udasts (Hindu in form, Sikh in
beliefy who became the Custodians
of the Aka] Takht as well ag the
Hari Mandir. The Nihang control-
led thesp shrines during the period
of Raniit Singh ang the British
nominated. from 1850 to 1920, ifs

own custodians. Tt was the mis-

use of the Takht durine the Pritizh
period in Issuing Hukamnamas
against Sikh patriots, and in hon-
ouring tyrants like General Dvyer,
that thn Akali movement was start
ted in the nineteen twentles of this
century.”
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[Shri P, Chidambaram} -
. 4.00 Pm. :
Dr Gopal Singh says and I quoie:
“To build the Akal Takht ag a
separate seat of secular power only
means that the Guru intended to
separate religion ang politics and
not mix the two. But he also there-
by emphasised that henceforth the
Sikhs would not shirk even the use
of arms to fight tyramy and to
participate in and not to withdraw
from socio-political life.”

SARDAR JAGJIT SINGH
AURORA: A true Sikh always lives
by this. What has happened in . the
Golden Temple or elsewhere, 1 am
not excusing it, but that part is the
one that must always remain.

SHRI P. CHIDAMBARAM. There-~
fore. it is perhapg debatable what
Miri and Piri signify, but agan in a
modern secular State i the people
of this country resolve in order to
promote secular values and tp build
a modern State, the religion and
politics shall be separa‘e I think even
if there is an ancient belief that
politics and religion cannot be sepa-
rated among a section of the people,
those beliefs will have ty give way
in order to build a modern secular
State.

SARDAR JAGJIT SINGH
AURORA: Sikhism is very modern.
I am sorry to say by reading one
particular article by Dr. Gopa] Singh,
it does not really signifv the basic
thought of Sikhism. Yn its practice it
is far more secular than any other
religion. In fact, all religions are
good. T am not trving to genigrate
or say anvthing abouyt others but
please qq remember your aim is to
see that politics does not come under
the Influence of religion. The basie
tenets of the Sikh religion are very
wide and they really, do not preach
hatred against anyone.

SHR™ P. CHIDAMBARAM: T have
no doubt in my ming that Sikhism
is very modern. Mv only regret is
that there are obscurantists whn still
trv to cling to ancient and nerhaps
.discerded dogmas and discardeg be-
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liefs. Unfortunately we hear the
voice of obscurantism even in this
House. But the masses the people
I think, wiil reject that kind of obs-
curantism ang reject that kind of an
argument.

Now, let me come to the provisions
of the Bill.

A question was asked whether
“manager”, includes trustees. I bel-
jeve it does. The definition of
manager in Section 2(c) in relation
1o religious institutiong means every
person, including any religious func-
tionary by whatever name he is cal-
led, but for the time heing either
alone or in association with other
persons administers, manages or
otherwise controls the affairs of that
institution. If the contrg] of the
religians  institution is vested in
trustees, then the trustees also would
come under the definition of
“manager”,

In Section 7, we have providad
punishment for not only the mana-
ger, but every person connected with
such contravention. The person may
be an employee or he may be an
outsider, but if he aids, abets and
participates in the commission of the
offence, he is alsy punishable.

Section 8 doeg not require any ex-
planation. The power is vested in
the court to hold whether an offence
has been committed. And if there
is a conviction. it shall be accom-
panied by disqualification for ap-
pointment in any religious institution
for a period of six years. Pending
trial b a court, the court a'so has
the authority to vass an order of
restraining the manacer or any other
emplovee from holdineg his effice
pending trial inty the offence.

The Bill is a s'mple straightforward
Bill. Tt has only ten clauses. I
believe with the passing of thic Bill
it will he possible tn curb and control
any misuse of religions institutions.

I dn not wish t, take more time of
the House.

SARDAR JAGJIT SINGH

AURORA: May I please make a sub-
mission? 3

s
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SHRI P. CHIDAMBARAM: May I
complete in a minute? 1 do not wish
to take more time of the House. I am
grateful to the hon. Members for
participating in this debate and for
the valuable views they have expres-
sed. 1 once again appeal to all hon.
Miembers, particulariy thnge who have
some objections, to withdraw their
objectiong and to join us in passing
this Bill unanimoursly. Thank you.
SARDAR JAGJIT _SINGH
AURORA: I had raised an issue and

that has nol been really answered.
Under the prevailing conditions in-

Punjab, the Goverment has totally
falleq to control the militants. If
somebody comeg in and says some-
thing objectionable and goes away,
who is going to be held responsible?
This is a practical problem. If you
are going to punish people when they
have no ability ty resist violence,
whether jt is from the State or from
the militants, what happens?

SHR] P. CHIDAMBARAM: Madam,
clause 9 of the Bill says, I quote:

“Every manager or other emp-
loyee of a religious institution shall
be bound to give information to
the officey incharge of the police
station within whose loca] jurisdic-
tion the religious institution 1is
situateq of any contravention or
any impending contravention of the
provisions of this Act and any
failure to do so shall be punishable
under section 176 of the 5 Indjan
Penal Code.”

Notwlthstanding the Manager's effort,
if there is an attempt on the part of
anyone to contravene the provisions
of this Bill. say, for example, by
bringing in any arms g¢r by making
unlawful construction or making any
political speech, the Manager is bound
to inform the police ang the police
wil} certainly come to the aid of the
Manager ‘ang will try to prevent the
contravention or will certainly ap-
prehend those who are trying to
contravene the law. "It is only if the
Manager overtly or covertly supports
$98RS—11,
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the contravention of the law, will he
be punishable. A Manager who co-
operates with the police, who coope-
rates with the State is enforcing this
law is certainly not punishable.

ot gegem fag  date (domid) -
vl wERY A gro AT g  wrfzee
1 fax fear § oier &= g war wiw
#, 85 gm wE0 9T, IqF 3T T4 FL
fw arar ager & @07 garw agArd, a4 A
W 9t gz W F @ T oarss o
ggar &, 3T TS YT GZAT &7 | GIGH
a0 qF(AT | AT q IAITET FAT qH
TEAN @ aYNE aga 7 w1 {5 e
gair avs g8 & ggr dfse 1 oF
FY F G0I, OF A8 &« 7 @it | TH ag
fazigadr &ar f& a9 @iz vadifa
THRSSN AT | GG IFIST gAY AT TR
g quEaT W g asdi 4t | IFEAQ
FATIY AFT A 1 INF AT S 9IEE
¥ we¥ o7 H AT argar § ag
ag g f& A W IqF qrE JATAIT
&1 g gl 9gdy | I9F FIT AT
WE, WSF TE, A9 WIIAT TEHI A
a1 aqR Al qgAl, TF g qaeare
W\ ag swgwe A fE R O
JAFIT UF A T W OF G FT
qgat gafae fag ad & 2T oF
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7 aq @ gatew &1 a8 uF ofF
?qifae aF &9 99 g gq §
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gl g A%, qAZ qAT & |
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SHRI ABDUL SAMAD SIDDIQUI
(Karnataka): Madam, the Hon. Min-
ister has not clarified about clause 3
(e) nor has he clarified about my
doubts expressed with regarg to mis-
use of the Bill.

SHRI P. CHIDAMBARAM; Madam,
clause 3 (e) says:

“for erecting or putting up of any
construction or fortification, in-
cluding basements, bunkers, towers
or walls withouf a valid licence or
permission under any law for the
time being in force;”

1 reallse what you have in mind.
There are minarets, there are minars,
there are towers inm gome religious
institutions but for putting up those
minarets or towers, you have to take
a licence or permission under any
law. Bccause, as far as I know, for
any construction, you have to take g
licence either from the municipality
or from the panchayat, what is called
a building licence.

SHRI SHAMIM AHMED SIDDIQI
(Delhi): That exists there_in every
State. T

SHRI P. CHIDAMBARAM: I am
answering that. That law exists to-
day and you have to take a valid
licence. Now, if you do not take a
valid licence and yet put up a cons-
truction, you are punishable today
undep the municipal Jlaw, you are
punishable under the Panchayat Act
which usually is a fine. That applies
to all buildings, religious or non-re-

ligious. They also demolish the
buildings and fine you. 1If you put
up such constructions,, fortifications

in a religious institv*ion, without such
a permission, while you may be liable
under the muincipal law or the pan-
chayat law, the manager wil} be lia-
ble under this law also in a penal
sense. So, I do not think there is
any conflict. As I said, a consolidat-
ing law "wil] haye some provisions of
existing laws and will have some
new provisiong so that everything is
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brought under one cover. As far as
misuse is concerned, Madam, certain-
ly, I can speak for the Government
of India. We do not wish that this
law be misused. In fact, thig law
should be used after great delibera-
tien ang greaf”care and I am quite
sure that the State Governments con-
cerned will implement the law, will
do so with care... (Interruption)...

At wez faws (ST mRW) ¢
34wl o, mE wlwom P,
S &I, agE wEr &’ § ) mada
qE St ¥ sy mmdr § v 9w
F ot T8 en 449, oAr, 5, wigar

. (cwmuw)

aawafy o st ay fRfefom
Tt fyan @@ al. . . (saam)

ot w w faww: 6 oes &
qqr w@rg, whear afe ; 7wy Trsf-frf%f
¥ &% wwn fFur st osFar g7
Hlgar F1 HGw AE FT LxA, A
TN ORAN FAET HT GFG, 99wy HHT
T8 FT LFA, AR FY HAT AE FT
axd, afE & 5o G AV wFT |
THYFIT 47 A7 IR A8 § g w-
Afe ¥ gan g & @ gw A
ufgrt & asim fawr i @, we
¥ AT HEE K I,

_ Semawfa: gz e & fau
A
Mt ww wer fowsc S 9w
N gEAT § W B W g Awem
F AR wwA 43 %0, (cwEwm)
Tq wafa : 7 o T Wy
ooTE T

st uw =e7 faww fg’g qRA-
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aR%  AEEWE FT R g fenw ¥
HAM | AR TrRAfE H owew
AT w4 ?

FJ@wafa © Wi TS THw FAG

t%%uwﬁ«oamf&rml

~d4
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st gigwe  fag: mgaetfea
(freR) : Sv gumafq #gear, wosF
qleqn § § UF FqIREOA TEA
Sgar § f& BN mow WG ®
GXST F At ¥ Fer o« afer agvem
fear o f& dawT ar Sw 2fw
gaT A BF #gt gy ofaw g
I S L s A
T W&r fm o3zw faw ® wagw ¥
fF G F RIRT [AT TF WrSAT BT
&g %Y AT & §t SEH 34T 4
waqe F7 faar swgm  HROFMW
F@ Ta fewr qrom o Seewefy
warRwl, §4 nw syufis Fvee faar ar
qa 415 ¥ fag @mw fag e &
fagare USEE &1 wwewr  fewd
qEET ¥ w9 @8, IOF 4199
ugositeqtedte ¥ I¥ H[FW TEF
FT wedar< =Gifag fwar o wac oy
F2AT TR @ & Qi@ N F A
ST A S I TR i B 1 ¢
O W EF WAl §, IEF "
wger 3 w1 gragE fwar g7

DR. (SHRIMATI) NAJMA HEP-
TULLA (Maharashtra): Madam, I
want to have one clarification.

THE DEPUTY CHAIRMAN. Now,
it will go ga like this.

DR. (SHRIMATI) NAJMA HEP-
TULLA: Madam, only one clarifica-
tion, with your permission. I wanted
to speak on the Bill but there were
top many speakers and I coulg not
speak. I only want one clarification.
T do not want to repeat anything,
Now, J& K 1s being exempted from
the purview of this Bill. Now, un-
fortunately, it so happened last year
when we were contesting elections
in J&K, the Muslim United Front
continued the use of religious flags
and religioug slogans in the election.
Now, if you exempt them, what is
the use of having such a law? Then
we should make it for Punjab and
Gurudwaras only. At least. some pro-
vision should be there. I understand
that J & K hag special status. Bug the
special status does not mean that
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people can misuse it. It is very much
part of India. They are misusing it
at every place, whether on a politi-
cal platform or clsewhere, During
elections, they are misusing religion.
All along we have been fighting
against this. I would only like to
bring this to the notice of the hon.
Miinster.

SHRI MOTURU HANUMANTHA
RAQO (Andhra Pradesh). Madam, [
kave g point to make. 1 hayve men-
tioned in my speech about politicians
misusing religious institutions.” Parfi-
cularly T mentioneg that official func-
tions are not to be given religious
orientation. And officia] visity of
dignitaries should not be useq for
the purpose of offering prayers at
temples, churches, etc. Woulg the
hon. Minister clarify this? Or at
least would he assure us that Door-
darshan, radip and official visits' of
dignitaries would not be misused for
the purpose of religious propaganda?

THE DEPUTY CHATRMAN: I think
the details are not given. It is just
a framework of what the Govern-
ment intends doing.

SHRI DEBA PRASAD RAY (West
Bengal): Madam, T seek one clarifi-
cation. Under this law, would 2any
one be allowed to go around wearing
saffron clothes, even if he be a Chief
Minister?

SHRI P. CHIDAMBARAM. Madam,
as far as J & K is concerned, the posi-
tion is quite clear. J & K is governed
by certain other Constitutional pro-
visions by virtue of Article 370. We
cannot extend our laws there except
with the consent of the State Govern-
ment or By bpassing similar laws in -
the J & X Legislature. In the past,
many laws have been passed with a
provision similar to clause 1 sub-
clause (2) of this Bill. TLater, we
discussed the matter with the J & K
Government and extended them to
J & K. Our efforts woulg be in the
same direction. We will discuss this
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[Shri P. Chidambaram]

with the J & K Government ang we
will try fo extenq this law to J & K

or 1o have g similar layw passed there
in J & K.

Ag far as Mr. Ahluwalia’s query
about ‘manager’ is concerned, if you
kindly see clause 8, you will find that
after a charge-sheet has been filed
againsl "the manager and after con-
sidering the charge-sheet and after
hearing the prosecution and the ac-
cused, if the court ig satisfied that a
prima facie exists, the court shall
pas« an order restraining the mana-
ger from discharging the duties of
his office. This power iy vested
rightly in the court so that the exe-
cutive does not take any arbitrary

action. And, if the court restrains
the manager, sub-clause (3) says
that when

any manager or other
employee Has been restrained under
sub-clause (2), the vacancy arising
out of such restraint will be filled in
accordance with the law applicable to
the religious institution.

it gimeita fag  wgmafem
‘TE?a'm ¥IT A 97 UF YT g7 O

THE DEPUTY CHAIRMAN: No.

SHRI S. S. AHLUWALIA: T want
an answer because I am concerned.
I want {o know whether thig law
will  prohibit religious 1nstitution
to avail the right under. Arti,
cle 26 of the Constitution.
BYE HTA F RAF-HAN BT A9 g0
2,9AF MRzt uAT FAT gWT 3, wieee
& fa 5777 werv v 8, wWliET & far
HIAT AAT UF & | q7 Iq CEATIHS
FY AT § 9T AF TEAAHE FT FERIHAT
AE w@AT & al AT A Awa IqST
wegaTyHE P araFT gl ¥ o feaaar-
fedFa &, 7 39% fau FarafEdom
T a:rm%n AT FAART FELTT T
&, FEAT- mwaam, T awE
PICE A TIfeTg waATE 3 g A W
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H &1 UF TGET HIT aﬁ%r ZqTHE
F4T 7

SHRI P. CHIDAMBARAM: Madam,
we should not get into academic con-

troversies. 'This Bill says, “Notwith-
standing anything to the contrary
contained in any other law....

Therefore, if any law provides for cer-
tain qualifications for apopintment as
manager, if the manager is disquali-
fied as a result of conviction under
clause 8(1)- of this Bill, that stands.
Article 26 is not in any way affected
by this law. It is possible, it is
within Parliament’s power, to provide
for a disqualification. It ig there
eyen today. If a person is punished
and disqualified for varioug other
things, if the manager is punished,
he can be disqualifieq from holding
that office. There is nothing in ar-
ticle 26 or in any provision of the
Constitution which will hil this pro-
vision. i

“Madam, the honourable Member,
Shri Hanumantha TRao’s query is
there. I can understand his con-
cern. Coming from a place where
there is a surfeit of religiously ins-
pired politics, he has raised that query
and I can understand hig concern.

DR. G. VIJAYA MOHAN REDDY
(Andhra Pradesh): We are the most

secular and never communal. There
are no communal riots there.

SHRI P. CHIDAMBARAM: 1 can
understand his concern. I do mnot

personally fayour association of poli-
tical leaders or people who hold pub-
lic offices with religion or identify-
ing themselves with any religion.

Madam, we have issued instructions
to all Government Departments and
Ministries that in their official funec-
tons they should not follow the rules
or practices of any one religion and
all the ceremonies must be seen as
secular ceremonies.

A
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* AN HON. MEMBER: If there is a
ceremony of al] faiths?

-SHRI P. CHIDAMBARAM. That is
all right. That is why I say, “identifi-
cation with one religion”. The point of
departure between me and you iz that
while we are against identification
with one religion, we do not mock at
religion, we -do not deny religion, on
the contrary,. . (Interruptions)....

SHRI MOTHURU HANUMANTHA
RAO: We do not mock at religion; I
do not mock at religion. I only say
that secularism should be followed.

SHRI P. CHIDAMBARAM: On the
contrary, if the Prime Minister of
the country travels round this coun-
try and the people of any town or
village or area want him to partici-
pate in their celebrations, I think the
Prime Minister of the country should
join in the joy and pleasure of the
ceremanies of the people of that area,
of that part, of the country. By
that, he respects the religious views
angd feelings of the people of that
part of the country. ~Madam, there
is a famous saying about religion.
The popular statement is that cer-
tain things must pe seen to be be-
lieved. But I may say that certain
things must be believed to be seen!
Therefore, if you had come on that
three-day journey through Tamil
Nadu, you would have found the out-
pouring of emotion and joy and fer-
vour of celebration. 'The point is,
of departure, is... (Inter-
ruptions) .. .identifying oneself with
one religion, one caste, and that is
wrong and that we have sver doce.

THE DEPUTY CHAIRMAN. I shall
now put the Resolution moved by
Shri Jaswant Singh to vote:

The question is:

“That this House disapproves of
the Religious Institutiong (Preven-
tion of Misuse) Ordinance, 1988
(No. 3 of 19838) promulgated by
the President on the 26th _May,
1988.”

The motion was negatived.
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THE DEPUTY CHAIRMAN: I shall
now put the motion moveq by the
Minister, Mr. Chidambaram, to vote.

The question is:

“That - the Bill to prevent the
misuse of religious institutions for
political and other purposes, as
passed by the Lok Sabha.. be taken
into consideration.”

SHRI B. SATYANARAYAN RED-
DY:. (Andhra Pradesh): Madam, you
have not given him an opportunity to
say whether he is withdrawing his
Resolution or not. You should have
asked him first,

THE DEPUTY CHAIRMAN. 1 said
that T was putting his Resolution to
vote,

SHRI B. SATYANARAYAN RED-
DY: Before that yéu should have
asked him whether he was withdraw-
ing his Resolution or not.

THE DEPUTY CHAIRMAN: Mr.

Jaswant Singh, gre you withdrawing
it or not?

SHRI JASWANT SINGH: I appre-
ciate that the procedure is as you
have followed. But 1 understand
that ordinarily in a motion of disap-
proval of this kind the mover of the
motion is given at the eng of the de-
bate on option either to persist with
it or withdraw it. Perhaps now the
decision is taken out of my hand un-
less you...

THE DEPUTY CHAIRMAN. When
T said that T woulgd put the Resolu-
tion to vote, you could have said
that you wanted to...(Inerruptions}

SHRI B. SATYANARAYAN RED-
DY: He must be askey formally.
(Interruptions) 1t is not fair. You
should have asked whether he wou!d
like to withdraw... (Interruptions)

THE DEPUTY CHATRMAN: Now
doesn’t matter. It has been negatived
now. The question is:

“That the Bill to prevent the
misuse of religioug institution for
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political and other purposes, as
passed by the Lok Sabha, be taken
into consideration.”

The motion was gdopted.

THE DEPUTY CHAIRMAN:. We
shall now take up the clause-by-
clause consideration of the Bill.

Clauses 2 to. 10 were aqdded to the
Bill.

Cleuse 1, the Enecating Formule
and the Title were added to the Bill.

SHRI P. CHIDAMBARAM: Madam,
I move:

“That the Bill be passed.”

The guestion was proposed.

.
THE DEPUTY CHAIRMAN: Mr.
Malaviya.

oY A gS(N WAANG AT
Iqgarafa o, gArr T W 2 qg
gifrdy, dwaifas M Tea §
YT Stz aF § gAA w0ar § 39 fagaw
& BAx gz PN AN @ 5 vadfa
¥ gd ¥ o fear o afes 9y afas
end § IR0 gaam wadfes st
& faq 7 3 72 fagewT F grufan
ERE (4 ag‘rl ag @@ fgaqs &1 gar
w1 ag 3 &7 fear § fr 5@ A
% qg qat # AT AT FToEqr AR
¥ AT qSr 1 I IW F qURF  TATFT
T HIT AT AT & 98 o F
IrAIT )
= |
FL AT H 2-3 v+ § 39 gE
¥ ux argg fv 9fF gmro Uw
st gare dfaarT aafiae & 5
g4 fawsar 1 wqd3 ag g fw
RI7 SIFFITT AT F, AT aAfrAT
sfrar § g7 797 o FT AT FUT,
RIY g & ATAIT W FH FWA AT
a3 af FT gA AFT AF FW, gaA¥
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F gd F1 A gw ;eI FLT | AfFT
S 37 W F1 Irsgwfa, wrAHEAT, USH-
qrq 31 AN, 98§ & 9
ER g, W S @ FAT FI
faarma gar a4 WA difse
g &1 fvarrre ghan &, fwa ags ;@
faretraia grar &, 1 agh 9 s ey
qEAAAT, [STAUR AT AEEHAT AT
TH &1 57 § A FTT OF g4 F FIAIT
qgt 9T g F A1 , FaA IF o7
F QAT Fg 9T AT FRAr qar
2\ dfeq v & star g, qfeq @
qqMr F@E AR ...

r -

3q gaalE: sawr I3 T fear

2\

M q@ THWM AR : A4 faur
2193 e WE wufrdzaag &
fr syfraaa QI grRAT w7 AT
AT AT IS I I AT § N 3
M B BT G F AFr =g
MT g7 99 # g fggas & +¢1§
MFGF AE & | ARG AF FQ ARERA
z Mg <t aar fagas o aw of@
agl feqr war g faad =@ ww A0
2TTEAT AT AL V1 AT F qET ARAT
% 39 Ada ¥ A St 7 sedwaw,y
Fik AR {7 @5 9y ¥ g 5
afgsy § 3T 9T F srwF fadaw
AR A, T FA T FA o9 AJfasy
¥ syaF fydad qA@0 Q@ @y SN
T A 37 T4 § A FE A0EQC
e fray 4 gy T Sw siﬁr
T FEE afERZ Fr A ST, AT
s qgfa 7 aEd wfews F ama
A5 fRax mrevafes 44 & TH
# zg Y H--3UT W T waT S
MNT FrgT W= feadt sd Sr
A & AT TAR FaT Jg FIOW T
fF 37 Tl aweas F1 AT FHFR
55 A Al wT a1 @ & Al
friza =g & 5 @ ot AeT go 7
TG Fgq(@T ¥ T FU F)

.
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3T ®A@Efq : AT W HIAW S,
Jzemr daa F

qt Tm wagw tag ¥(faar) ¢
TiFALE Agaar, 97 qier (faea
7 Taa AT

sqaamfa : 2 A & @ g
zad fm & aff avar |

Y T mwadw fag: oHE SR
TEgar Aff g ¥ A Fr w0 wIET
2? zq% fa1g aqg & e fadT Far
¢ fF 39 ur fRadt am F5 I

n3tgar, v faq #i @t § Fuar
-3 f& gamm F1 gHERT T 3[@HFT A 5
AT N1 F, AT AT IS BT GHET
¢ gav feufs amm aga & feeal &
¥ fraT-NgT 21 gFaaii 9T A% qm
& qr whedy, AiEadt o et ¥ gl
ST AR FAM T FAqIT S 7 3o /4
TEAl &1 IW TEAT ¥ AEROEI F,
fgaadidl AR &, A FAax §,
FAaRI & 3 T T | IT T @
FX W ¥ W T2ATE 1 T W1 GRS
# TF T[T FGAT GINC 1 qrfEET
7 Afiwdl § ghme @ ¥ Ad
T3y, I8 THQ A fF gw fadssrd
AT FL W 4 AW AR FFWT
# SWFNT 971 §H 3§ 9@ T Huy
greffal ¥ @9 TFge A8l FT 9
fs 3 g1 = g1

aften, 3 fa@ & wgr 7w @
fF TraAife F1 g9 F 9JT FE@T FAT,
FfFT TR AT T FAT FT [
73 W A& WA v g1 =ro Sifgar
¥ TaF FET 0F qgT ASST AR FY
¥ 5 ud oiv vedl & Aifes d=
43 &, T uF gy & QW@ €,
733 OF g1 IFW FAr & B ad @
RIAT £ AIBE FW M iy
¥ waArs 0 Ay 77 o9 § qus
¥ 9T MT A FT AAFT & F@TS
FWT| A A4 qFT. TF &1 SfEw
T g6 AT YIANT T T T
# wafegar gr Iy & aImOr

(Prevention of Misuse) 334
Bill, 1988

F FA U FoxT qr 9@ USAINT F
wrema G99 frpa g orar & S H
72 FZT AFA § fa omrwr o) feafy
qam 7 g, 9% = g1 £ fx agr
FT FAET gHEAT T AT AT T gRRT
F 3g7 gFrferal 1 qAT FFAT, HJAT
A F AHT g &1 feafq w0 fawrer
f we @i feafs 3a% g9 & Ay
gy T

Agrzar, 5T TF FAI AT whgopar
7§ AT T IF FIAT AT F TS
A8t g/ mv fagie ® =@ e,
T wWE F gfaurt gv W E, #E Ww
car 33 & agr gfaardt &1 @ |
g A gong § fagdr gac g
FaAT &Y fagre & o v £ o st ot
ar sarar gidt 1 Fgr faar e &
ghrare s &Y @ & at 7% @9 ¥ 7o
garg H FT T WA WG QT
faa =mgu f& =< qww o Sfee
g 9% fuz &%, F3q A7 I47 7
§ 9@ g Su% fau gusl ¥ 0F
AT FIA SITT g fx ga I fase
adh | & g o f& wafgemEn &
Fra ¥ A fadg 42T ar & IaF, ags
M ¥ #W 2T Af §FG W IGA
ZaM & fau sy afgerdr & wEdy
®G AT GIAT | AN Mg § &WIRrT
gefied § e sefign ¥ @@t fagz
F AWM &A1) AN I HREFAE
=1 21 T & 1"gW VT o faiderar
F HEAW ME gU & AT 58 WE =
gw o facter &1 9 gwa s fa
witg s fawr § fawgm g &fRwqar

F m_**

THE DEPUTY CHAIRMAN; It will

not go on record.

N T agw fag . A #9779

SuaAwfa . g faw 97 AT
g 9 Afewr 0T it @ & a1 FaOEw
F4 & FATS A W® 3

+*Not recorded.
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st T wagw fag: a8 w7
UG GT v W@rE 1 gw T &
Al & &gey gl v (saa-
W) 98 W< UsiAfa § Rigo Al
q¥, IAIT FAT TEAT | FIET gAY
¥ FGT IAT VENC qF FIFT T A6
FAM | 98 AT 4T FA §F TSAAHE
FL g **

THE DEPUTY CHAIRMAN: It will

not go on record.

T USHANE F1 FiH AET
gg faq 9T Fen 1 T gl

g

ot W wadw feg : ay IR av
groa FEAfG F1 AR g O OSA
fear (zqmarA)

qawie ¢ Ty faq g @i |
fIe] 7-8 fawe & fow | #15% 77 915
_arfed

+ff T sradw fag 8w Usdifow
v s afwg efgewdr @A
FT 19 FT W 2

~ SuEwmEfa : mw Ucfewms w7 @
. 1o faw o7 gifed

st TR pagw fag o SEET CF

frar #1 W®IE! (aqa;gna)
Iqaaafa : a7 uT moOEr @
ST B °

St TW sdw fag: faa o &
AT QT E | % wg <ar § fv og faw
8T gfee Fﬁwélgﬂwﬂrﬁ"a»
9 B ¥ wfaftem e o & =% e
F1 St 98T & ag QT wE 6

Rl wEaET Tt OS2 /el (Ipo
R 7 A FqG) ¢ oo = A

F a'“rﬂ.m AT P § @ A A
T g9

= W wEaw Fa'g fasw #ifg w2
- AT -@g

**Not recorded. )
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geawfa . faew i v @
AdF =@ W 2 % fasge sEEe
s T2 8

ot oW madw fag . wvE fma
£ "‘Tﬁ«ﬁa g LFal g | WK TUR!
Fear § /&9 @15 g7 ac fane |
fAmar &0

SHRI DEBA PRASAD RAY:
Madam, I want to be 3 Congress
Party replica of Mr. Ram Awadhesh
Singh. .. (Interruptions) I want to be
his replica and say a few words.

THE DEPUTY CHAIRMAN: Don’t
be a replica. and say a few words.

SHRI DEBA PRASAD RAY:
Madam, thank you very much for
giving me this opportunity.

«ft T wggw fog wmo S
Afed | w7l W@ T owiw 2

SHEI DEBA . PRASAD RAY:
Madam. while I appreciate the’ initia-
tive taken by the hon. Home Mijnig-
ter to have this Bill passed in  ihis
House. . (Interruptions).

stoTw wEew feg . fow war
¥ A7 miny g€ vy W ¥ @y
gegy frdr adr § wefeo 3w

e O S TR L s 1 R Tl
SHRI-V. GOPALSAMY: (Tamil
Nadu): You sit down. Every day

yYou are raising this issue.

st T wadw Tag: wowEr &

g 55 Wt § 91| g7 SE W K
Cisidl

THE DEPUTY CHAIRMAN: Please,

DPlease sit down.

SHRI DEBA PRASAD RAY:
Though I claim myself to be his re-
plica, I am not from his State. He
does not know that I am a Bengali.

P
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While I appreciate the move initia-
ted by the hon. Home  Minister, I
would request him kindly study the
entire concept in the right perspective.
There is no denying the fact that re-
ligion has played a big influence in
our society, in our social life apgd it
is really very difficult to sedgregate re-
ligion and politics. Politics in right
sense of the term is nothing but prac-

- tising religion and it you study the
history of Indian freedom stiruggle,
all the inspiration had been derived
from religious scriptures. All the
revolutionaries, they made sacrifices
because of the inspiration that they
derived from religion and that is
why if you look st Gandhiji's move-
ment it was basically the religious
scriptureg which he had projected
while mobilising the people to sacri-
fice for the nation and rparticipate in
the freedom struggle. Similarly, the
Khilzafat movement made a desu im-
pression and these contributions
chould not be ignored while passing
the Bill. (Interruptions). I can tell
you but please give me a little time
tc make vou understend what I am
saying. I am making one submission
that while projecting the concept of
modern secularism, you ghould not
stay from religion, While you stay
away from religion, yoﬁ create oppor-
tunities for the fanatics to take over
religioug institutions.

THE DEPUTY CHAIRMAN: I [fail
to understand why the hon. Members
are thinking that thiy Bill ig against
any religion. This Bill is not against
any religion. This Bill respects all
religions.

SHRI DEBA PRASAD RAY: What
1 am saying is that to contaiy the
fanatics, the real concept of religion
hag to be propagated by the Gov-
ernment, has to be propagateg in the
right perspective, 5o that people are
not carried away by the fanaticg and
people are not misled by the fanatics.

THE DEPUTY CHAIRMAN:
Thank you, thank you

SHRI DEBA PRASAD RAY: That
is why a proper interpretation of

119 AUG,
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al) the religiong should be made

available to the people with Govern-
ment patronage s, that these people
do not get the opportunity of cx-
ploiting people's religious sentiments.
That effort ghould also be made by
the Government,

THE DEPUTY CHAIRMAN: I will
now put the motion. The question is:

“That the Bill be passed.”
The motion was aodpted

DR. G. VIJAYA MOHAN REDDY:
I would request the hon. Minister that
the Bill should be translated into al\
the languages and sent to all the
States.
bl

e :

MESSAGE FROM THE LOK SABHA

Tamil Nady Appropriation (No, 2)
Biil, 1988,

4
THE ADDITIONAL SECRETARY:
Madam, I have tg report to the House
the following mecessage receiveq from
the Lok Sabha signed by the Secret-
ary General of the Lok Sabha.

“In accordance with the provil
siong of rule 96 of the Rules of
procedure and conduct of Business
in Lok Sabha, T am directed {0 en-
closc the Tamil Nadu Appropria-
tion (No. 2) Bil!, 1988 a5 passed by
the Lok Sabha at itg sitting held
on the 18th August, 1988

The Speaker hag certified that
this Bill is 3 Money Bill.”

Madam, 1 lay the Bill on the Table.

THE DEPUTY CHARMAN: The
House now stands adjourneq  for
lunch and will meet again 245 p.M.

The House then adjourned
for lunch at fortyfive minutes
past one of the clock.

——

The House reassembled after,
lunch at forty-seven minuteg past two
of the clock, The Vice-Chairman (Shri
B. Satyanarayan Reddy) in the Chair,



